SAVEENA ENTERPRISES PRIVATE LIMITED

Regd. Office: 15/96, Civil Lines, Kanpur — 208001 (U.P.)
[CIN:UI8101UP1992PTC014508]
Mobile No. 9810062093 . Email: vaishsaurabh@gmail.com

Date: 17" May,2022

To,

Insolvency and Bankruptcy Board of India,
7th Floor Mayur Bhawan, Shankar Market,
Cannaught Circus, '

New Delhi- 110001 -

Dear Sirs

This is to inform you that Saveena Enterprises Private Limited (‘the Company”)
having CIN:U18101UP1992PTC014508 and its Registered office at 15/96, Civil Lines,
Kanpur — 208001 (U.P.), pursuant to Section 59 and other applicable provisions of the
Insolvency and Bankruptcy Code, 2016 (“IBC, 2016”) read with the Insolvency and
Bankruptcy Board of India (Voluntary Liquidation Process) Regulations, 2017 (“VLP
Regulations”) or any other legislations governing voluntary liquidation and the provisions
of the Companies Act, 2013 as may be applicable has passed a Special Resolution at
the Extraordinary General Meeting held on 14t May,2022 to liquidate the Company by

way of Voluntary Liquidation process.

I, Sushil Kumar Gupta , Insolvency Professional holding Registration Number IBBI /
IPA-002 / IP-N-00822 / 2019-2020 / 12823 have been appointed as Liquidator for this

purpose.
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SAVEENA ENTERPRISES PRIVATE LIMITED

Regd. Office: 15/96, Civil Lines, Kanpur — 208001 (U.P.)
[CIN:U18101UP1992PTC014508]
Mobile No. 9810062093 Email: vaishsaurabh@gmail.com

Public Announcement for the same is published in The Pioneer ,Engilish and Rashtriya
Sahara Hindi Newspapers on 16" May,2022.Scanned copies of said announcement in
newspapers and a copy of announcement in Form A for publishing on website are

attached herewith.

You are requested to publish announcement on the designated website and take on

record the newspaper publications.

Thanking you,
Yours faithfully,

For SAVEENA ENTERPRISES PRIVATE LIMITED

(m

Liquidator

IBBI Registration Number I1BBI / IPA-002 / IP-N-00822 / 2019-2020 / 12823
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FORM A
PUBLIC ANNOUNCEMENT
[Regulation 14 of the Insolvency and Bankruptcy Board of India
(Voluntary Liquidation Process) Regulations, 2017]
FOR THE ATTENTION OF THE STAKEHOLDERS OF
SAVEENA ENTERPRISES PRIVATE LIMITED

Name of Corporate Person Saveena Enterprises Private Limited

Date of Incorporation of Corporate Person| 29th June, 1992

Authority Under Which Corporate Person | Registrar of Companies, Uttar Pradesh.
is Incorporated / Registered '

Corporate Identity Number / Limited U18101UP1992PTC014508
Identity Number of Corporate Person

Address of The Registered Office And 15/ 96, Civil Lines,
Principal Office (if any) of Corporate Kanpur-208001 (U.P)
Person

Liquidation Commencement Date of 14th May, 2022
Corporate Person

Name, Address, Email Address, Name: Mr. Sushil Kumar Gupta
Telephone Number and the Registration | Address: 1st Floor, SGM Plaza, 8/226,
Nurnber of the Liquidator Arya Nagar, Kanpur- 208002 (India)

Mobile No.: +91 8009993388,

+91 9336818408
Email: sushilgassociates1@gmail.com
Regn. No. IBBI/ IPA-002/IP-N00822 /
2019-2020/ 12823

Last Date For Submission of Claims 13th June,2022

Notice is hereby given that Saveena Enterprises Private Limited has commenced
voluntary liquidation on 14th May,2022.
The Stakeholders of Saveena Enterprises Private Limited are hereby called upon to |
submit a proof of their claims, on or before 13th June, 2022 to the liquidator at the
address mentioned against ltem No. 7.
The Financial Creditors shall submit their proof of claims by electronic means only. Al
other Stakeholders may submit the proof of claims in person, by post or by electronic
means. .
Submission of false or misleading proofs of claims shall attract penalties.

' (SUSHIL KUMAR GUPTA)
Date: 15th May, 2022 Liquidator of Saveena Enterprises Private Limited
Place: Kanpur - Regn. No. IBBI / IPA-002/1P-N00822 / 2019-2020 / 12823
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